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regarding status of implementation of recommendations contained in the Eighteenth Report
of the Department-related Parliamentary Standing Committee on Food, Consumer Affairs
and Public Distribution.

SHORT DURATION DISCUSSION

Reply on proposal to set up SEZ in Nandigram, West Bengal and consequent large
scale violence
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A3 F 139 AN TH T gresT M AR @ SR A TRl W AQeR I tF A Fa E fF ag
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wifafiraar | gaferg 30 3 <3 g A wTEFY & 9e w9 wr @ oo e #1# wed # R werw
= g, w1 ea & fF aomro 0 €, @ F1 40, T Farel, THERe w1 § 91 e Srel), TR
FA1E, A e X A iR Sfh ok e € wad ovew e R ) TR Tt St aga [ aF TE gor &1 R
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T[Transliteration] of Urdu Script



138 Short Duration [RAJYA SABHA] Discussion

<t FEN, 9% gH1 3R IR F O 7 & 3R F woww g oo udie Fnil ) g o= 6 R el
9 TGH1 U F0 T8 F1 ) d9gF B R A I F F1 91 T 2, bullet ¥ T ballot § FA 189
HEN 5 NFTA R Wiegm /e e, A o U9 FA! zHE WY HE fGQw
T8 ¥, W 9 HEN T §9 innocent STl W MNieTa TG, Sei W wS o €l E, T8l I AEH A
W, GA-Eua F4 iR e 79 Tw a9 F9, 77 fegwm # 3 aren w6 ¥ L (|,

it e B3R (ufrasl dmer) « Sl fecd aril 1w e o 319 3ES o = FRaE w37 .
.(cgau)...

oft IgRvIYfa: 2fEe, gara-sae T g | L (saum)... faee iR e L (smaaA).. T4,
7€} faega & | 3y Afaw

ot fyram = wifed: siuq Jei T O@ WA g1 T ¥ @ 8 9w o fE 2fEn, e gei = Y .|
Ta Fifag | gAR o wifafay & siv gt girer # S @m &, A Tt den | ¥ e e 2w #6019 A
¢ iR 70 I &M faat 3uH) 01 F@ i naxalite JEie F1 £3@ $0O F fag, oA 9= 3,
S = faran, 28 @ e 8, e S et el e ¥ A2 E, STt weg St 3 F 3 3w F e
33 battalions & & 1 TR 98 B TF WAl X Fw fF F7 9 AP dgw § FC 9ed A2 ¢4 el fh
faeqa 7€, fow dg% & e, #0916 F@ ff F0 F fo0 TR E, oo 3 sfagr @ € A ) e g9 9h
FERNTAN @Y, @AM IFEF AN AAFEA R IR E MU T FE IFWTITRE R,
9 ST TR Il | TED 9IS gEA e fF T8l W 39S 37T economic elements WY ¥ 1 3R #1E A
£, R FE AR T, N o777 39 N B Forw WeE FE H) A F | SR FE W PR T Ty T
Ben &, oY o719 SHHY Tae T FT 9@ H 13T fag Fan o fgn gon }, A S T vy & et €
IR N AE AT BRI F A dFAdsu TR IndE I sU TR W aw
A ot M, economic justice TFHY It F Y, vt Afew TFH ot FW 2R g all round development
FH 1, g7 IqF Fewm ¥ gfewm o galito gfiewor 8, holistic wfege #1
TPV TF TR AT F RS, aIfcF IR AT FE I P g g sefeafE
T wrd ¥, S99 e TS HT AiE, o T S T sufdwa fae o iR g 3T WE %ed €
BH IAHT A€ A W F FEN? F Fel A A A sy et §, W G A anu A ¥, N 9 % wA I
¥ T F Tren 9iE ogd W H oft @ wear € ol ausdh W off 1w ) J o1y IR ITH
et A ? 3R 98 7 & & @ 399 SH1 1lEl TRA 1 % €, W 5 98 F T ®asy TR s |
TR faF S FW @ Am, gheww = E, am w0 A 5 m med w guien € @ S
A1 feoqoft FEA B2 AR oo Ah1-feoqoft w3 8, @ o9 9 off fe | afk gur s & @ wafio
gftewor § 3aH! 3 @) afg ama sEET 3R holistic Ffe®v & 3EH A 98 & v JA=a 78 &
T 1 ey gy e g € e, sTo 9gd Tt WA 39 §, 3TR Sea g8 o fRdt 9
3 a1 faen & 39 S T == F0 1 TR ES9 |, § Fad o Fen T € v iR s
N ¥, 9% 98 ¥ fe @ Awan § favam F@ ¥ ol 3 ofends # favarw 7€ 30189 rule of law
# foavarg 0@ §, 3 e ¥ favar #@ &1 79 S 6, el 919 S, 3 gg ¥ favarg w39 €
g wed & fn e fEene 9T &, ST 79 @ T AT 9gd € 1 9% I SN 3F B F € 3K T
oSt urw A& € sty atywmt W mrw A#F ?) 39 @A &t omAa oTE R
. (FEEYR).. JE § Far 9w €)1 S g, @ # 39 S@E 2 @ art L (hEE) L

it qmegwe STEgAfa (AREe) : ag WeiErd A8 ¥1 3y aEE X W § fF 9wt W weierd ¥,
v (YA, TR FII@ T ... (A, T7 T F T a1 o F meiE 7 § o s e
@ & waled &) .. (sgavm)...

st Iqgwrafy: steqqaferar Sfl, 19 s ¥ ... (3q@9)... Let the hon. Minister complete his
reply, then you may seek clarifications. Right now, you are not even allowing the hon. Minister
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to proceed ...(Interruptions) ... FEIAT SR, IREIATAM S ... (HAUW).... &, T Taewa T&l
gt . (s=aY™).. Td & 21 There should be order in the House. ...(/nterruptions)...
Afzw| ...(z@EA)... wfor S, s 3few) .. (=mE9™)... We have not completed and you go on
..(Interruptions)...

SHRI DINESH TRIVED!: He is misteadimg the House ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: No, Mr. Trivedi. It will not be recorded ...(Interruptions)...
Please, let the hon. Minister complete. Then, if you want ...(/nferruptions)... T8 7 & |3 =
frdmm ol 3 & o9 HE FE RN (I

SHRI S.S. AHLUWALLIA:*

SHRI DINESH TRIVEDI:*

ot Igmwrafy: 7% 9 =& &1, (=@8AH).. This is not correct ...(Interruptions)...
ot wera e i welarl T T ¥ L () L. B S @ € e L (SHaee)...

st Igmurefa: & amowl i@ A8 |FAT § ... (s¥EETA)... Let him conclude.

..(Interruptions)...
st 'R aifer (I - Iy S (Csraar)...

#ft Iumamfa: wfm s, a9 Afsw ... (Fawm)... Let him conclude.
...(Interruptions)... Let him conclude. Then you can ask...(Interruptions)...

W, I g el W St B wﬁshvsaré%,éaﬁmﬁj.(mm)...

Mt Tu.uw. sgqartadl: 3% fods=Rfea, saEe sy, maqy &1 e s
. (eEar)... E fufet ) S R L (aaE)... 8 fafre ) wRa § (e .. 98 $8
F@ R (HEIF)...

sft IggvTefy: ag < FEN 9Re E.(mavR). . e s g s s s & 9 w80 ..

(Y. 379 I HEN, JT FE TE F AW L (HAIA) . AT AfST (a9 . Please sit down.
...(Interruptions)... Let the hon. Minister conclude. ...(/nterruptions)... Nothing will go on
record. ...(/nterruptions)... Nothing will go on record. ...({nterruptions)...

SHRI S.S. AHLUWALIA:*
SHRI DINESH TRIVEDI:*

MR. DEPUTY CHAIRMAN: Hon. Minister has not concluded his reply. Once he
concludes, then, if you want, you can seek clarification. ...(/nterruptions)... Please let him
conclude. ...(Interruptions)... Sra-si= & 3377 e WA o =71 A6 T2 .. (|EUA).. IF ¥

(SHEYF)... AT 3 R & .. (Favm)... F EES . ([a9F)... 3 98 e w1 ¥
fo & fo T AW E ... (). 379 3HY Ie T H A W@ T (I R qgd e
FT ¥ L (FANA)... 3 FY AN L (FEAR).. §F TS qE SN . (sEET).

SHRI SHIVRALJ V. PATIL: Sir, the last point that I want to make is the point relating to Articles
355 and 356. I am very happy that the responsible Members did not make any suggestions relating

to Articles 356 and 355, but they were hinting at them.

* Not recorded.
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st gyrgw fo=n: guan & A 9ard I9E1 en L (FgEuT ). 9 4 gl faaa §
...(ZAYA) .. is she irresponsible? ...(Interruptions).. 3 T FT W E ...(HaUH)...

SHRI SHIVRAJ V. PATIL: I do not hold you as irresponsible, but your colleague
...(Interruptions)... The point that I was making was that there were not many Members who
suggested that the Government of India should use Article 356 against that Government
...(Interruptions)... | am saying there were not many Members who made that kind of
suggestion and there were some who were indirectly suggesting that that should be done.
But you shall have to bear in mind that if you are asking this thing to be done against one
State, you won't be allowed to say that this thing should not be done against another State.
...(Jnterruptions).. Again, we will ask you a question ...(Interruptions)...

DR. FAROOQ ABDULLAH (Jammu and Kashmir): Article 356 should be removed from
the Constitution of India. We actually want Article 356 to be removed from the Constitution
of India because you tried to dismiss Governments. We do not agree with you. It has happened
in the past. West Bengal has faced it in the past. I hope, Sir, you will never use this article
ever in the history of India in future. ...(Interruptions)...

SHRI DINESH TRIVEDI!: But you swear by the Constitution that you are duty-bound to
use it. ...(Interruptions)...

DR. FAROOQ ABDULLAH: No, you should never use it. ...(Interruptions)...
st Iravifa: sféwa 356 § oM 9 Hifaw ... (sqagm™)...

SHRI SHIVRAIJ V. PATIL: The last point that I was making was that in our Constitution
it is provided that the Government of India in certain circumstances may discuss issues with
the State Government to bring about a kind of coordination and cooperation on certain
important issues for which purpose the directions can be given and advisories can be sent for
which purpose, the directions can be given, advisories can be sent. If discussions are held,
directions are given, that does not mean that automatically, it will lead to article 356 and
removal of the Government. Now, article 356 relates to the breakdown of the constitutional
machinery in the State. It may be a political breakdown, or economic breakdown, and law
and order situation also. But, when and in what fashion, it has to be done, that has also to be
considered, Supposing, a few villages are affected, will it allow any Government at the
national level to impose President’s Rule or any kind of rule in the entire State as such? And,
what did we do in the past? We cannot forget that also. Now, when things happened in some
other States and there were demands made and so many people died - I am not mentioning
the name the States. You all know the names of the States where these things happened - you
did not impose article 356, the President’s Rule, over there. That is also to be remembered
when we are suggesting this. If you are sitting here and if you are sitting there, your stand
should be the same. If you are taking one stand while sitting here and another stand while
sitting there, it will create problem for yourself. But, if you are ...(Interruptions)...

SHRI YASHWANT SINHA: What stand did you take on Bihar? You dissolved the
Assembly in Bihar. In Jharkhand, what did you do? Don't preach to us. ...(/nterruptions)...

e I X veERt: faer # o g9 fe gL (zaEaum).. agafd wE @ e gw feawr @
.. (ZF8Y)...

MR. DEPUTY CHAIRMAN: Please, sit down.
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SHRI SHIVRAIJ V. PATIL: The point | am making is that the framers of the Constitution
have provided article 355 and article 356 with an intention of allowing the Union Government
to take appropriate action in certain situations, but these articles have to be used very-very
carefully. Mistakes can be committeed and then, we can cite the instances as to when the
mistakes were committed - when nine State Governments were dissolved; when in nine
States, President's Rule was imposed. We are not referring to those instances. But, while
discussing this issue, Dr. Babasaheb Ambedkar had said, "I hope that there will arise no
occasions to make use of this article.” And, what did he say? He said, "You do it in a very
careful manner; when it is absolutely necessary." I can assure this House, apart from the
mistakes committed in the past by that Government, or some other Government, or someone
else, or by ourselves, we would be very careful in using these articles. We would not say that
when occasion arises, it would not be used, but we will not use it lightly or we will not use it
in a manner which will be suspicious, which will not be acceptable to those who understand
the provisions of the Constitution. I cannot say more than this. It is not necessary.

I'would like to congratulate Shrimati Sushma Swaraj. She presented the case in a propoer
manner and 1 would like to say that all other Members also presented the case in a proper
manner. Shrimati Brinda Karat, as usual, in her eloquent style, put the facts on behalf of her
party in a very-very appropriate manner and I thank all the hon. Members: who participated
in this debate and made excellent contribution. Thank you, Sir.

St o =S (9eg W2 y=ag Iuwsrafa S
it ITEvTaf: Yo i1, 39 Hae FARHEHIE gfen)
syl gom @ § Faa _ffER @ g

Iggurafa S, Fo Fum & faga g et iR iR farga w=t 1 stare e WE sa Al e
o A T, T g Foo T8 1 ) T agg § 9 oen weT I3 § | vwen 7w @1 fF w7 {5
% 37 Tiar F wedrard & a1 7€t e Wl St Y ware § 9% we i ST aw gEen €, e sas gerrn
wN et 3 98 ¥ 3ggvta of, a=ard 9g d fir drefea A D AfF waEn # fra i 9 &, «=@ifs
R THR GEATH FT 8, T T T A S 3R Fe el #1 s WER W R, 78 718 WA 91
€ T T | 9T 3T Haed 7§ gy g )

o 3gmwmafa: a9 FAFTER T gfow | 97 sRRRRE 76 &)

St G w0 3 SE0 W 98 91 T WIsiare & 9ii St 9 941§ | SEeE s T R fw
2 TE 1 T @ ¥ | Y IR dH I ft T = ¥, ST A9 of F1 96 § AR SgH 1 el
It =g § HE =@Ea F

B i e S @ 1, o e W d €187 98 U o b 1 e 1 el S S
FEH T 3T T, WEN I A F € wnfun g 7F ) o @@ FF R verlfaw 23 B
HTE B T 39T 2 & S o o o 79 \res A 39 o A Fqe? 39 W e Wit o1 @ 8§ o¥R = duw
w1 & &1 4 ¥ 1 3ufen @ ) g Sed o 39 S & S, e S, SR 319 e Sare TE &, S
B 398 B SR S = o S wem TEm § maimtedt w1 ¥, qgresia el @, freet e
S 7T R, T % GTRN 36 G 379 HEHfd 1 gt ot &7 Far 96 fée A froeh ) st e s
TN FT I T, 39 Ao F) 59 3 Wi HE? T7 70 9 91, N T T T | FHIG! THH TS A H
T &Y

MR. DEPUTY CHAIRMAN: Mr. Ekanath Thakur. Please seek clarifications only.
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SHRI EKANATH K. THAKUR (Maharashtra): Sir, I have only two questions. During
the course of the debate and even earlier on a previous day, a senior Member of the Treasury
Benches went on record to say that 'naxalism’ is not a form of ‘terrorism’. I repeatedly asked
the hon. Home Minister then, and, I ask him now to clear his opinion. this is my first question.

Now I come to my second question. I will not ask any further question. Yesterday, during
the course of the debate, hon. Member, Mr. Sitaram Yechury went on record to say that what
is happening there. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You don't ask clarification on what other Members have
said. ...(Interruptions)... You please seek a clarification from the hon. Minister. What Mr.
Sitaram Yechury said is not the point here.

SHRI EKANATH K. THAKUR: That concerns the Home Minister. The question of law
and order. ...(Interruptions)... Mr. Sitaram Yechury said that the people there, the so-called
Maotists, have waged a war against the State.

oft Iqmvrafa: @ A8 @ 91 Seek the clarification.

SHRI EKANATH K. THAKUR: I want to know from the hon. Minister whether there are
any people there who have waged a war against the State, and, if that is so, does he, as the
Home Minister, consider that to be a part of his responsibility.

it Iqavmafa: st TEUwe sTeRqaElEa |
sft TR sreeqaferar: Sygumafa wéc, A w1 W 7 | 79 gaa fey 4, fe sae 48
A ¥, W AN oF EvH S weA F Anam @ 399 o @ = § iR sust sgaey wear g

Iy simfem AN FHA gen a1, v J e rF N fomF=R 4§ s W E—
AR 37l 3R a9 i | 9 W ST FY el FA ® A HE o 9 aved & wig @
T 18 AT TIL H! YFHe T30, 20 9K o9 F A 300 ARG +1 g & ¢ a5 Ay

.. (gauF)...

SHRIMATI BRINDA KARAT (West Bengal): This is highly objectionable.
...(Interruptions)... -

o THUE AEANHAT: 37T HeHFH FW@ Wy .. (=qaam)...

SHRIMATI BRINDA KARAT: Sir, this is highly objectionable. How can you allow this,
Sir? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are raising new points. ...(/nterruptions)...
=@, 78| & v § .. (RAum)... g3 S, o Aoy . (sgEem)..

SHRIMATI BRINDA KARAT: Sir, how can he be allowed to level ...(Interruptions)...
We cannot tolerate it. ...(Interruptions)...

st Igmvmafy: g1 Sf, 9 Afsy .. (sqaum)... Y it dfew ... (Tuur)...
SHRIMATI BRINDA KARAT: This is not fair that he is. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: It is not for you ... (Interruptions)... You please sit down.
...(Interruptions)... You cannot bring new facts. ...(Interruptions)...

g S, # ) O @ g, @ R e AR L (EaE).L
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SHRI PENUMALLI MADHU (Andhra Pradesh): Sir, what is this? ...(/nterruptions)...
MR. DEPUTY CHAIRMAN: Mr. Madhu, please sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am teling the hon. Member whatever I have to tell. In the
meantime, you are getting up and protesting. What can I do? How can I control? Pléase
...(Interruptions)... You also have to cooperate if the House has to be conducted.
..{(Interruptions)... No, no, this is not cooperation Mr. Madhu. Don't say that this is
cooperation. Mr. Ahluwalia, you are raising certain points.

SHRI S.S. AHLUWALIA: But, these are not new points. ...(Interruptions)... yesterday, |
raised these points.

MR. DEPUTY CHAIRMAN: No, no. ...(In!erruptfons)... It is the time for clarifications.
...(Interruptions)... you have not raised these points during the debate ...(/nterruptions)... 1
cannot ...(Interruptions)... You have not raised these points during the debate.
..(Interruptions)...

SHRIS.S. AHLUWALIA: It is a part of the proceedings. ...(Interruptions)... It is a part of
the proceedings. ...(Interruptions)... | raised it yesterday. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Chair is capable of controlling. I do not need anybody's
assistance.

SHRI S.S. AHLUWALIA: My apprehension is that these three people, Sukul Ali, Tapan
Ghosh and Salim Lashkar, are under the custody of CID, Kolkata. They should be taken
over by the CBI and their security should be tightened because my apprehension is that they
will be eliminated by the 'Red Cadre. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Bimal Jalan ...(/nterruptions)... Dr. Bimal Jalan
...(Interruptions)...

DR. BIMAL JALAN (Nominated): Sir, I am asking for a clarification on the whole question
of Special Economic Zones. On this question of Special Economic Zones, the hon. Home
Minister told us that the Government was looking again at the policy aspects and so on. My
query is, whether the Government will be prepared to examine the basic and the fundamental
issue of Special Economic Zones. It seems to me, that we have turned the whole policy of
Special Economic Zones upside down. It has nothing to do with Nandigram. In the rest of
the world, you decide where that Special Economic Zones will be and then you invite
applications. What we have done in our country is that we invite applications for SEZs from
private parties or private interests and then say that they will set up the Special Economic
Zones here or there or elsewhere. Then the Government intervenes to acquire land or private
parties intervene to acquire the land.

Now, this is putting the whole thing upside down. The clarification that I am asking is,
would Government be prepared to consider this fundamental question i.e. that do not invite
applications for SEZs. You decide, public decides, public interest decides, the Government
decides where the Special Economic Zone would be, where there is no tension between the
agriculture and industry. Because once you create tension between agriculture and industry,
you are killing the golden goose, which is industry or agriculture. There is no country in the
world, as far as | know and I can say this with authority, where there is this tension between
agriculture and industry. You have to make industry compatible with the interests of
landowners and agriculture. And, that will only be done if you just completely reverse the
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process. So, this is the clarification that I am asking. Are you only changing some of the
rules, or, are you willing to change also the basic concept of SEZ that instead of inviting
applications, the Government of India will first decide where the Special Economic Zones
will be located after taking into account all the relevant considerations. Thank you.

SHRI DINESH TRIVEDI: Thank you, very much, Mr. Deputy Chairman, Sir, I will just
seek a direct clarification. Sir, law and order is rightly a State subject and whenever you say
something. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The whole House seek clarification. Please cooperate. It is
not possible. Everybody wants to ask. I can allow three or four clarifications. I cannot again
allow the entire House to seek clarifications. This is not correct.

SHRI DINESH TRIVEDI: Sir, there is a divergent view from what I just heard from you,
Sir. The Home Secretary, Government of West Bengal, has gone on record. If L nray please
have your attention, Mr. Home Minister, Sir. Sir, 3T9a1 aa9ste =g 1 Sir, the Home Secretary,
Government of West Bengal, has very categoricaly said that there were no Maoists. This is
number one. The second thing he has said on record is that the firing had been done by the
CPI (M) cadres. The Governor of West Bengal said on 15th March that the firing which the
police did against the people—I can understand if there were extremists or this and that, but
those people who were fired at—did not belong to any of this category. If you have some
information, I think you are duty-bound to share it with us. ...(/nterruptions)... How are you
going to look after. ...(Interruptions)...

1.00 PM

MR. DEPUTY CHAIRMAN: Mr. Dinesh, you cannot go on debating it like this.
...(Interruptions)...

oA AR THE (ST UL : IYFII 7, § w1ga 8 98 o ggm | 9y w150 S, e CEEE )
wisfafedl & U qE WA N A TR Fw {6 A A 37 sufeafa ¥ aw gum S A o twwe
¥, SO U ot TEr ¥ AR e Ao # o M sw T FHmmm A sw @ efran e €, maw
F1 ToAd gE ¥ 1 A I g g & wieiErd v W @ ¥, Tefifaem Seet ) o w® ¥ o vt
Sufrafy, asi Tead 1 90 B @ ¥, @ R T & T F 3719 uew w feufs v s €, oFR as 9
U FE g T AN, Fifw i T marerR & @ & o ae 9 Hdum § asiard suftea €399
T TE H S UF ume Teafa o6 g &, s oo & S a=eR )

DR. CHANDAN MITRA (Nominated): Sir, | have a very brief question to the Home Minister.
We have been debating the issue of directive and advisory to a State Government since yesterday.
Again, in your reply today, you have said that, it may be oral, but diréctives have been given by
you to the State Government. Sir, I would like to know whether it is appropriate, or it is
sanctioned, to give directive to a State Government without invoking Article 355.

Two, if the directives have been given, has any kind of advisory been given to the State
Government also that those who have fled their homes must be rehabilitated and that will be
monitored? And, if so, who is going to monitor it?

MR. DEPUTY CHAIRMAN: Hon. Home Minister. (/nterruptions) That has nothing to
do with that. (Interruptions) Your clarification is on the statement. (Interruptions)

DR. FAROOQ ABDULLAH Sir, only one clarification. (Interruptions)
le% DEP'U;TY‘-CHAIRMAN On Article 356 I did not prevent you. (Interruptions)
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DR. FAROOQ ABDULLAH: Sir, I would like to seek only one clarification. It is a tragedv
that Nandigram has happened. But is it not true that political parties are trying to make i
much murkier than it was at the beginning? Now it has become such a situation that '
want to put entire Bengal on fire. Is that not so? (/nterruptions)

SHRI SHIVRAJ V. PATIL: Sir, the initiator of the debate has asked me to explain, in
specific terms, whether the Maowadis were there or not. 1 have said in so many words what
was being done over there. They might not have written on their shirts and other clothes that
they were Maowadis and things like that. Those people who are creating problem were
there. They could have belonged to Naxalite group or Maowadi group. But they were there.
That is what I have said. And you don't have to have it from me. You have liberty, but I have
limitations. Now, if I disclose any information. it can be used against the police forces also.
(Interruptions) Sushmaji wanted to know whether the method adopted by the West Bengal
Government in using the force against the people who were there was correct or not. Yeu
want me give a judgement. You want me to give a judgement on that. Let it be decided by the
court. (Interruptions) Let it be decided by the court. On the basis of information which I got
through newspapers, or on the basis of the information which was sent to me through letters
and on the basis of other information, without giving them an opportunity to cross-examine
and examine, should I pronounce the judgement on them? (Interruptions) 1 would not do
that. (Interruptions) Suppose the court says that they have committed a mistake, weil it is for
you to decide.(/nterruptions)

MR. DEPUTY CHAIRMAN: No, no, Please, (/nterruptions) Nothing will go on record.

SHRI SHIVRAIJ V. PATIL: Well, if the court has given a verdict, 1 don't have to give
another verdict. (Interruptions) Please don't disturb. (fnterruptions)

sft Igavrafa: 3mq 3fow . (=maum) .. eng Afae fower foaw f5&€ ) L (=gawms) .

SHRI SHIVRAJ V. PATIL: Let me teil you, Madam, that your points were very valid and
on all valid points, we will definitely see that action is taken. (Interruptions) Supposing you
are doing it in this way. (/nterruptions)

oft Iaqyrafa: d=1 51, 98 F0 ¥ .(MF9E) ... 33 S, he want a clarification. (Mnterruptions)

SHRIMATI BRINDA KARAT: He should apologies. He gave false informaticn.
(Interruptions) He got the House adjourned. (fnrerruptions) Sir, he got the House adjourned
on a false claim that there was police firing. (/nterruptions)

MR. DEPUTY CHAIRMAN: Noboday is interested in clarifications. (/nrerruptions) What
can 1 do? (Interruptions) 31& Fffesheg 4 foadl =1 fam=adt 7 &1 . (=@9A). Please sit
down. (Interruptions) Otherwise, if you are not interested in clarifications, time will be over
and [ will have to adjourn the House. (/nterruptions) You are not interested in the
clarifications...(Jnterruptions)...

SHRI SHIVRAIJ V. PATIL: Sir, I am asked to express my view as t¢ whether Naxalism is
terrorism or not. Mr. Thakur wants me to give my view. You can yourself judge. You c¢an
come to the conclusion. Why do you want my opinion? (/nterruptions)

SHRI S.S. AHLUWALIA: You are the Home Minister of India. (Jraierruptions} We are
asking from the Home Minister of India. (/nrerruptions)

SHRI SURENDRA LATH (Orissa): Sir, he does not want 1o reply any of the points.
(Interruptions)
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oAt TAR A WY, Wb & Sl o & e B fow . (FAwm).

st Iravfa: 9 sy, g F1 7 .. (FEAM)... T A RfERvE g § T e el gm
AfFHT Iy N F IoH G DI &) ... (FI9F)... There is a limit. (Interruptions) e fea an
IS @ &) ...(5HauM)...

ot st fiw: WY, 9% Foifeea frmifaferd ¥ 1w, 7 d3it S, smast e 9t 9m 91| gt St =),
e 9ar Sfe? .. (qa9H)....

A IgRuafY: A9 Ao o FORFERYA I i, g Afow) . (==em)..
SHRI AMAR SINGH: Who is telling the truth, you or Mr. Dasmunshi? Please tell us.

SHRI SHIVRAJ V. PATIL: Sir, I am not here to create problems. I am here to solve the
problems. (Interruptions) If my friend, Mr. Ahluwalia, gets up every now and then, I think,
I am hitting the nail on the head. I was asked if anybody is not allowed in a particular area,
was that area in a state of war or something of that kind. The question was asked by
Mr. Thakur. | have made it very clear that in a democracy, everything has to be done according
to the rule of law, according to our Constitution and according to our laws. Supposing,
anybody is not allowed to enter his house, his farm or his village....(Interruptions)...

MR. DEPUTY CHAIRMAN: No. That is not possible. (Interruptions) 1 cannot allow
this. (Interruptions) Hon. Minister not to respond to him. (Interruptions) Please don't
respond to him. (Interruptions) This is not possible. (Interruptions)

SHRI SHIVRAJ V. PATIL: Sir, he is interrupting me. (Jnterruptions) Sir, I have made it
very clear that if in any part of our country, anybody says that you will not be allowed to
enter this place or this area, that cannot be tolerated by the Government. We shall have to
take action and see that the liberty given to each one of us to go to any place, has to be
protected. As far as Mr. Ahluwalia's question is concerned, first of all, the rule says that if
you are raising any issue of this nature, you should give a notice to the Minister so that he
can verify the facts and come prepared to answer it. That is one thing. The second thing is
that he cannot depend on what is appearing in the newspapers... (Interruptions)

SHRI S.S. AHLUWALIA: The whole debate started on newspapers. I am also quoting
from the newspapers...(Jnterruptions)...

SHRI SHIVRAJ V. PATIL: If somebody does so, he has to take the responsibility that the
staternent which he is making, is reliable. he has to authenticate it, and then, it has to be
done...({nterruptions)...

SHRIS.S. AHLUWALIA.: If the Times of India is not reliable, if the Anand Bazar Patrika
is not reliable, which paper is reliable? ...(/nterruptions)...

SHRI SHIVRAJ V. PATIL: Newspapers are reliable...(Interruptions)...

SHRI S.S. AHLUWALIA: If Mr. Sitaram Yechury quoted from the Indian Express, if he
quoted from the Anand Bazar Patrika, that is reliable. When I quoted from these newspapers,
that is not reliable. What Sushmaji quoted, that is not reliable...(Interruptions)...

SHRI SHIVRAIJ V. PATIL: Sir, you can realise that if order cannot be maintained in the
House, what can happen outside...(Interruptions)... As far as Dr. Bimal Jalan's question is
concerned, it is an important question, but I won't be in a position to give in specific terms
the reply to this question. This matter is with the Foreign Trade Ministry, and that Minister is
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responsible. Because this issue was raised, and I was in the know of some of the facts relating
to the formulation of the policy, I wanted to share it. But that is not a final thing. That is a
direction in which we are moving. The final thing will be made and it will be presented to
you. Your views also will be incorporated. If something has to be deleted, that will be done.
If something has to be added, it will be done. But I should not be giving any authentic view
on this point because I am not in the know of all the facts. Thank you.

STATEMENT BY MINISTER
National policy for farmers

THE MINISTER OF AGRICULTURE AND THE MINISTER OF CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): Mr. Deputy
Chairman, Sir, I hereby lay the National Policy for Farmers 2007 on the Table of the House
and hope that the new Policy would help regenerating our farming sector and bring in lasting
improvement in the economic conditions of the farmers.

Re. Unfortunate incident at Kolkata

SHRIPRASANTA CHATTERIJEE (West Bengal): Sir, through you, I would like to point
out a very serious matter. Just now, we have concluded the discussion on
Nandigram...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is the matter? There is no time.

SHRI PRASANTA CHATTERIJEE: Sir, I want only one-and-a- half minute. Sir, On
21.11.07, when an unfortunate incident took place at Kolkata, in this very House, repeatedly,
the House was misled by one Member...(Inferruptions)...

MR. DEPUTY CHAIRMAN: No, no. I cannot allow that. You give
notice...(Interruptions)... 1 cannot allow that. You give notice. Now, Special Mentions.
Shri Ali Anwar...(Interruptions)...

SHRI PRASANTA CHATTERIJEE: Sir, he should seek apology from this
House...(/nterruptions)...

MR. DEPUTY CHAIRMAN: I cannot allow that. You give notice. It is a part of the
proceé&dings...(/nterruptions)... No, no. You are to follow the rule. You are not following the
rule.

SHRIMATI BRINDA KARAT (West Bengal): It is directly broadcast...(Interruptions)...

MR. DEPUTY CHAIRMAN: I cannot allow that. Brindaji, everything you think right is
not right. Everything you raise is not right...(Interruptions)... You give notice and that will
be examined. I cannot take a decision on the proceedings...(Interruptions)...



